
      

     

              
          

       
 

        
    

    

                

         

        

         

            

         

            

    

            

           

           

          

            

          

        

            

           

     
  

     



       
  

          

         

         

            

            

      

          

         

          

          

         

           

              

            

         

           

           

            

            

           

     

          

          

             

       

          

          

          



      

  

          

          

    

          

        

           

  

        

            

          

           

        

       

            

           

            

         

 

             

         

     

           

         



NATIONAL COMPANY LAW TRIBUNAT, MUMBAI BENCH, MUMBAI
CP No. 839/l&BP/2017

Bench approves the resolution plan under sub-section (1) of section 31

or passes an order for liquidation of corporate debtor under section 33,

as the case may be.

(V) That the public announcement of the corporate insolvency resolution

process shall be made immediately as specified under section 13 of the

Code.

(VI) That this Bench hereby appoints, Mr. Devendra Padamchand Jain, A-

43, Prime Plaza, Opp. DLA School Bodakdev, Ahmedabad, Registration

Number: IBBI/IP A-00UIP-0022412076-77 11517, dated 13.01.2017 as

lnterim Resolution Professional to carry the functions as mentioned

under Insolvency & Bankruptcy Code.

7. As to miscellaneous application filed by the petitioner seeking

directions against the Commercial Tax Department, Uttarakhand not to take

any coercive action against the Corporate Debtor till the entire proyisions of

The Insolvency and Bankruptcy Code 2016 are completed, since the counsel

of the debtor Company, without prejudice to the rights and contentions of

the debtor company, sought for withdrawal of MA -16212017, this Benctr, in

view of declaration of Moratorium covering all aspects falling within the

purview of section 14 of the Code, this MA 76212077 ishereby dismissed with

liberty as sought.

8. Accordingly, this CP 839/I & BP/NCLT/MAH/20U is admitted.

B.S.V. PRAKASH KUMAR
Member (Judicial)
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